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STTONI TTTN XITIONAL COMPANY LAW TRIBUNAL

MUMBAI BENCH

COMPANY SCHEME PETITION NO.875 OF 20I7

CONNECTED 1YITH

COMPANY SCHEME APPLICATION NO.45O OF 20I7

ln the matter of the Companies Act' 2Ol3 and in the matter of

Sections 230 and 232 of the Companies Act 2013 andln the

malter of Scheme of AmalSamation of AMRI India Private

Limited and Finekem Labomtories Private Limited with Albany

Mol€cular Research Hyderabad Research Centrc Pri\ate Limited

and their respective shareholders

AMRI INDIA LIMITED, A COMPANY )

incorporated under the provisions of )

Companies act. 1956 having its registered )

office at 713. ?th Floor, Exim Link )

Building. Mulund-Goregaon, Link Road' )

opposite lndira Container Yard' Nahul west' )

Mumbai. Maharashlra 400078 ) -' Petitioner/Transferor Company I

FINEKEM LABORATORIES PRIVATE

LIMITED, a Company incorpoEted under

rhe prorisions of Companies act. 1956

ha\ing rts regrstered office al Plot No. l9/5.

MIDC lndustrial Area, Waluj, Aumngabad,

MaharashEa 431133

PetitionerlTmnsferor ComPanY 2

Cilled for rdpission

Mr.Pa(hivKamdari,t,DeloitteHaskins&SellsLLP,AuthorisedRepresentativeforthe
Pelitioner ComPaDies.

CORAM :B'S'V' Prakash Kumrr' Member (Judicisl)

v' N sllrsetr8Prthy, Member (Iechnicrl)

Delivered otl :srh Octobe], 2017

Per : V. Nallasenapathy, Member (Technical)

l. Petition admitted.

2. Petition fixed for hearing on l" November20lT'

3. The Authorised Representative for the Petitioner Companies submits that in

pursuance oforder dated 23'd June 201?in Company Scheme Application No 450of

2017 passed blthis Hon'ble Tribunal, the meeting of the Equity Shareholders of

)

)

)

)

)

)

)
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Petitioner Company I was convened and held at ?'h Floor, Exim l,ink Building,

Mulund-Coregaon, Link Road, opposite Indira Container Yard, Nahur west,

Mumbai, Maharashtra 400078, on Monday l7s August. 2017 at ll A.M.and the

meeting ofthe Equity Shareholders of Petitioner Company 2 was conr ened and held

at Plot No. 39/5, MIDC lndustrial Area, Waluj, Aurangabad, Maharashtra 431133, on

Tuesday l8'h August, 2017 at I I A.M.for the purpose of considering and, if thought

fit, approving, with or without modification(s) the proposed arrangement embodied

in the Scheme of Amalgamation of AMRI India Private Limited and Finekem

Laboratories Private Limited with Albany Molecular Research Hyderabad Research

Centre Private Limited and their respective shareholders.

The Authorised Representative for the Petitioner Companies further submits that as

directed by this Tribunalnotices have been served upon all the Regulahry Authorities

namely, Official Liquidator. Regional Director, Westem Region Muobai, Registrar

of Companies, Mumbai, and the concemed lncome Tax Authority within whose

jurisdiction the Petitioner Companies assessments are made. Noticas have also been

sen ed upon all the concemed creditors of the Petitioner Companies.

At least l0 clear days before the date fixed for Final hearing a notice of hearing of

the company Scheme Petition shall be published,in two local newspapers viz 'Free

Press Joumal' in English language and translation thereof in 'Navshakti' in Marathi

language, both circulated in Mumbai, Maharashtra for Petitioner Company I and in

luo local newspapers viz. 'Times of tndia' in English Ianguage and translation

thereof in 'Deshonnati in Marathi language, both circulated in Aurangabad'

Maharashha for Petitioner Company 2.

The Petitioner Compaoies to file an AIfidavit of Service regarding the directions

given by the tribunal three days before the date fixed for final hearing and do report

to this Tribunal that the direction regarding the issue of adversment of the notice has

been duly complied with.
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\,. NALLASENAPATHY

Nlember (Technical)

B,S.V. PRAKASH KU]\IAR

Member (Judicial)
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